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1,'7‘ ‘L‘gj’( fMr B.K.Sharma with Mr M.K.Choudhury
. }
(\Va%iunmﬂ)w and Mr S.,Sarma for the applicants in each

w épplicants in these five Oricinal Applics

yw application.
Iy Mr A.K.Choudhury,Addl.2.5,5.C for
" ‘the respondents in each application on notice

1 The grievance of the respective

1
tion
g

{

y bearing No.RC(R)14/93 dated 20.8.93(Annexure

]
It
1 ReQion, Meghalaya inviting applications for

is similar, An advertisement Was issued

A) by the ICAR Research Complex for N.E,H

4

' certain technical posts in the various
|t .

u~dfsciplin§§mentioned in the advertisement.
' According to the applicanis they had applied

‘2
" -in pursuance of the said advertisement and

[

they vere selected for different disciplines
" after an interview was hald by the Intervieu
1

,: Board in March,1994,

" gritevance of the applicants that _they hzve
' 1—4. ,r\)- MO

,i ‘not 'so far been app01nted for which they

't

1

However, it is the

have been selected and now the select list

year i.e. on

will expire on expiry of onr

28,4,1935 as per the prevalent rulcs and

Ki

—

. - contd... 2/~
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17.4.95

that t he Dlrector

~has. .houever, not made the appointments

v

[

W

o

advertlsement.

practice of the 'IC
An extract of the

.-as Annexure-C. The
"Complex for N.E.H.

- ting authority and

,‘letter-dated 4.8,9

that the Director

the app01ntments n

P ¥/

select list is annexed
Director of the ICAR
Region is the appoin-
the ICAR has by its
r have made it clear

is competent to make

ot ified under the

sy -
A .
D)
7/
s K

AR unless extendf® "1

_It is the grievance of the appllcants

i.e.Respondent No.3

of the appllcants

the relevant_dlspP

have: ﬁisp selecteF as seen from
-C and s allowing the paﬂel to
and’ that would cduse serious prejudre
to them. Except applicant in O.A. 82/95

the appllcants i
submltted

against the posts ln

plinesfor whi

k2

the other applications.

representatlon to the Direc-

requesting for releasing the. offer of

appointment and hssu1ng the app01ntment

orders. Houever, they have not received

any reﬁly and therefore they have
.approached this Tribunal for urgent
relief as they apprehend t

,appointﬁen§5may not -be made

select list would
would be deprived

expire andk
the chance 0O

appointment. It

~
is contended by the

appliéants thatl ‘the delay in releasing

pointment without

the of fer of ap

assigning. any reason smacks of bias

|
and dlscrlminotlon on the part of the

concerned offlclals against them and

thHat therefore

they deserve to be

protected. Seweral other legal conten=

A AN
tlons urged 1n

the application need .

ot be_mentloned at this stage.

contd.;.“3/-

~tor Geheral in the month of March, 1995 =
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17.4,95 Prima facie it thus appear that as
o ARt ettt
¥ an—emAswer consequence of exdgeneies of the
. Lae
¥ notified vacanciesaeﬁé invitation of

e
v applications{ZQLQQ by interview and

preparations=of the select list the appli-
b cants weuldwhave legitimately expected to
be appointed before they iZ?i their chance
by allowlng the panel to be expired,It is
b e%eaf from thts efoact of the select list
, - that the candidates ue%e selected under a
(- Mmain list and some candidates Sgié wait
listed, It is therefore difficult to gather
as to wkak for wvhat reason the respondent
No,3 has not/p01nted the applicants so far,

}-

Rpparently having been selected by the
interview board the respondent No,3 is A
expected to make their appointments unless
for any valid or legal reasons- it could
not be made. The grievance of the ‘appli=-
cants therefore has some foundation and

consequently their interest needs to bs
- protectgaj *J*££r%§ﬁ$“fjﬁrujékudi s ;
v r Choudhury, the learned Addl.C.G.S.’
- C submits that he has not so far received
any advance instruction§from the respon=
dent No.3 and he will bg have to seek el
“" instructionton .the point as to why the ,
appointments of the applicants have not

been made so far or whether they are

likely to be made upto 26th April,1995, t
— Under the 01rcugsggpigfti§sgg_notlcq,

to the respondents to shouw cause as to

why the applicationgshould not be admitted
and interim relief as prayed may not be
granted, Shou cause reply returnable on
25,4,1995, The notice be directly issued
by spped post at the cost’of the appli-
cants to the respondent Noe.3 and be served
for the limited purpose of admissidn on

Mr A.K.Choudhury,Addl.,C.G.S5.C for
respondents~1~and 2, Pending the adn15510n

contd... 4/~
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17.4.95 of the applications and amy cause

i
shouwn by the respondejt No,3 if any
it is directed by way lof an inte¥-

— e r——

order that the respon#ent No.2 may

-;;‘ | make the appointments of the applicants

against the posts For;phich they are

selected before the select list would

.expire as stated on 26.,4.95 but in -

“ ' . ' case no such appointmént is made wix
then ur not~uithstand#ng the expiry

e of the penal the posqjagainst vhich
the applicants have bgen selected

v shall not be filled in the respective
disciplines(equal to khe number of

L t?ilappllcants untll)further order

oG lea . (et T mea IC ol ‘e ’M

The_aaﬁ%r«eﬁ%s sbould, be deemed to be,

3

eligible for being appointed on the

basis of the presentfselect Licﬁ even
after the expiry of the panelﬁ%eing
the subject matter o; the present
appllcatlons will be! borne in mind by
the respondent No,3 and will be subject
to such orders as ma§ be passed in
the Original Applicatlons. The pendency
K of this application blll not be a bar
for the respondent NE.E to proceed
to make appointment EF the applicants,
It will also be open!to the respondent

Na./ No.3 to extend the period of the ,,!’//17

*\\ . select list in accordance uith the

7 ©% rules to enable him to make the app

PR N MNeEen
A . 4” v -ment of _the. appllcants, cuever,
oo 06 4.A8
Lo : .AJhether any such nxp extension is
158 !-
gi;‘ L Vi / contemplated shouldlbe extended

-.V/{jf' explained to this Tribunal on 25.4.95.
WA Further orders will be passed on
25,4,95, The above éirection5may be
extended thereafter;uith further sui-
table ordersif necessary if such
extension is scught| by applicants to
whom liberty is givlen to do so.

l X
Copy of the order be supplied to
the counsel of thé parties.
' -

-— .

Sd//~| M.G.CHAUDHART R
: VICE CHAIRMAN .

e e m—— -
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| 25.4.95 dr B.K.Shamma/ir $.Al1,5r.C.G.5.C
' Ex A.k.Chiouchury,fadl.C.c.s.C.
At the request of the leaxned
coansel for tho respondents azjcurned
%o 22.5.1993 for admission. rhe
fnterin order dated 17.4,95 will
continue to operate until further

CIlErSe
Vice=Chainraon
Liéember
P9
22593 None present for the anplicants.

Although r.B.K.hoo Sharm:s has filed
loave note there is no -easoas as to
why the other two acvoccics 10 are on
record should not attend. Howevor
cainly we are intorested in knoring
the stand of the respeacents. Although
!¥.A.K.Choudhury Addl1.C,C.5,C, is
prosent and he says that no [%,S5.A14
Sr.C.G.S.C. in charge o7 thz mtter,
'r.S.Ali, Sr.C.G.S.C. 15 not prosent
at tho mo=ent, Undor tho circunstonces
v7e are constrained to adjourn ¢he

JoAo 20 29893,

a

Vice=Chairnan

by

Londdy



30-5-95

éaqyor' UMD \Agf;g*

~No show cause reLly has b%rn f&, d
by the respondents tlll to=-day,’ Appl&tatlon
is admitted. Issue ﬂax regular noticesto the
respondénts, W¥i¥xem stetemert Xm BxWRRg,
Interim order continued until further CHers

Written statements im within four weeks,!
O.A, is adjourned for orders to u~7—95 o

’ (é(/(/

Vice~Chairman -

Member

|
I
( . | .
ﬁ/é » 3-7-95 At the fequest of lr.s, "
Q\Q Sr.C.3.S.C ourned to 21-8- ‘
N N
‘ | ) I . . . .
«7§§;‘ ;}\ 1 E Vlce-Chalfman '
! -
< = (me\rép*é}(; Im : MemBer
¥ w |
"fFV”” , 29=8w35 Adjqurnib to 11-9-95, - .-
R A Omsv»~L£> 4 Vice=Chairman. -
9 {..:(,\_) . 1m | Member ‘
b i _—

.....

B |, 2

o -
_— | |
N

B.1.96 far /{.\megy\//g 5%‘
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/
o 0.4, 80 of 1995
/
-t "
-~
18.9.9% Mr., S.ali, Sr. C.G.S.7.
respondents.
List for hearing on 16.i0.1996.
oF
. b
Member
trd
16.10,96 Learned Sr. C.G.S.C. Mr S. Ali for the
- respondents, List for hearing on 4.12.96.
by
Member
nkm _
Fvﬂ v )
il
2.5.97 Counse). tor the parties are present.

List for hearing on 12.6.97.

'S -

i
C\A-

Member vice~Chalrman

. HMred.814, SreCeGeSeCoe informs that he
3 not yet received the records. e feel
" a rucords pertaining to the selection.

fre nocoooary for o Just weclslon.

Lizt #ur hzaring on 4-7-97.

" @/ ny /) - (

Member Vice-Chairman

Mr. S.Ali, learned Sr. C.G.S.C. submits
that in spite of his best endeavour recorda
could not be produced today. He prays for short
adjournment. Prayer allowed.

List on 15.7.1997 for hearing.

Mgé{ Vice-Chairman

—_— — e
— i a— - o ———

e
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14~5-96 Learned counsel Mr.B.KeSharma.. . -
for the applicant. MreS.Ali, SreC.G.S.Ce
for the respondents. ‘ % -

List for hearing on 21-6-96.

— '

g
-
~

im

-

. i 21-6-96 . Hone is nresent.

i
«

16.8.96 : Mr .\
Mr.
respondents. \

s
\ l
LN

~ List foxr\ L




@)
O.A. §0/95
N

15.7 .97 Heard counsel for the parties.
Hearing concluded. Judgmenﬁ delivered
in open Court, kept in separate sheets.
The application is disposed of. in
terms of the crder. No order as to &X

costs.

b

Member Vice~Chalirman

pg
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATIL BENCH

}Ongmal Apphcatlon Nos.79, 80, 81, 82, 85, 137 & 146 of 1995.

- Date of decxsxon Thls the 15th day of July 1997

" The Hon'ble Mr ]ustice D.N. Baruahc, Vice-Chairman

“The Hon'ble Mr G.L. Sanglyine, Administrative Member .

Lakshmi Narayan Singh (0.A.N0.79/95)

Dhruvendra Kumar (Q.A.No.80/95)
~Tribhuwan Kr Sinha (0.A.N0.81/95)
Ramvxlas Kushwaha (O.A.No.82/95)
R.C. Sachan (O.A.No. 85/95)
Shn Dhruvendra Kumar (0.A.No.137/95)
. Shri Shatrughan Verma % ors (O.A.No. 146/95) .....Applicants
By Advocate Mr B.K. Sharma & Mr S. Sarma.
, - versus -
Union of India and others -~ «eee Respondents

By Advocate Mr S. Ali, Sr. C.G.S.C.,
wvir G. Sarma, Addl C.G.S.C. and

Mr. A.K. .ChQudhury Addl. C.G.S.C.

BARUAH.J. (V.C.)

All the above original applications involve common
‘q‘u‘es‘tions of ‘law and similar facts. Therefore, we propose to
dispose of all the original applications by this common order.

Facts for the purpose of disposal of these applications are as

_follows:

The applicants‘ have been working in the’lndiaﬁ Councii
o;'. &gricultural Research (ICAR for short) as a Trainee Assistant
"%‘.ésearch Associates etc. The respondent No.3 issued an advertise-
ent by Annexure-A dated 20.8.1993 for -appointment to the

zzid DOStS.

2. Pursuant to the said advertisement, the present applicants



i

Y\

alongwith others submitted applications for appoin't'me-;nt'v té the
said posts. Tbey were called fbr t_d appear before a‘; ‘Selection
Board in the monvth of March 1994. They appeared lt}efore the
Selection Board and the Board: aftér considering thé;:ixf'mlerits,
selected them for appointment. The selection g0 madé fha'd been
approved by - the Competent  Authority. The second. ;espondent, |
thereafter, issued Annexure B letter dated 4.8/1994. I}ﬁ the -said
letter, it was observed that the third resp_i)n_dent I_bj'_e‘ing the -
a;jpointing authority was competent to make ord'e‘r"»for a;ﬁnbo‘i‘ntment.
The applicants 'further state that in spite of suéh se_leét.i_;.(')n,'. they |
were not appointed. Feelin'g a.ggrieved, they su\bmitted: iﬁdii/idual
representations to the authority concerned but tb n_-:o ava’i;l..‘. Hénce

the present applications.

3. In due course written statement haye been filed by

the respondents. In their written statements [they sit:at"e' that

the matter was under process and it was taken by téhe Council.
Headquarter. The applicants state that under..similar: situation,
another application was filed (0.A.No0.78/95, S.' Verma -vs- Union.
of India and others). The said original a.ppliéafion was‘disposed
of on 9.6.1997 by this Tribunal with a direction to the Eespondents
to app‘oint the applizant the said original appl’icat;i_on as per

[

the select list within a period of one month.

4. In the aforesaid case, during the course 'df_'h_earing,
Mf S. Ali, learned Sr. C.G.S.C. very fairly submitted that the
applicant was going to be appointed by the respondents pursuant

to his selection.

5. We have heard Mr S. Sarma, learned v(;ourllsiel. for the.
applicants and Mr S. Ali, learned Sr. C.G.S.C.. Mf S.a'r}n'a. submits
that the present cases are squérely covered by the. ofder passed
by this Tribunal in the aforesaid original ap_plic'afiop ‘N0.78/95.:
Accordingly, similar direction should be given in . the = present

application also. Mr S. Ali does not dispute the contention of




~nkm

1 3 | e f\"})

Mr S. Sarma.

6. On hearing .the.'_learne'd counsel for theﬁh. bar&;iés and
on perusal of the applications we are of ‘the opinion that the
présent original aﬁplications are squarely covered b;f the order
ibas's_ed in O.A.No.78/95von, 9.6.1:9.97.. Therefore, we dispose of

these applications with a "direction to the respondents to appoint

the .applicants within a period of one month from ;he date of
receipt of this order. Mr S. Ali also informs the Tribunal that
there will be no difficulty for the authority to appoint the

applicants within that period.

7. Mr B.K. Sharmé, learned counsel appearing on behalf
of - the applicants, also submits that the applicants were selected
earlier. Howevér, they had not been appointed. On the other
han‘d, subsequent select . list was prepared and the persons
subsequently selected h_ad be’en'bappointed.. Thése actions were

not - only arbitrary, but also unreasonable and unfair. Learned

S . _
counsel Mr S. Ali has not disputed the same. However, we are

not inclined to pass any order at this stage. We leave it to
the  authorities to decide and while deciding the matter the

authorities shall take into consideration the case of the present

applicants who were earlier selected.

8. The applications are accordingly disposed of. However,

in - the facts and circumstances of the cases we make no order

" as to costs.

saf— VICE CHAIRMAN
56/= MEMBEK (R)
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”fBEEORE THE SENTRAL ADMINISSRAEIVE TRI BUN AL: GUWAHATI BEN

Guwshati Bench

(An aoplicatiou undex Se<:t10n 19 olE the oo 8EPative
‘ Trlbunals Act, 198 '

Title of the Case : 0O.A, No, gO of 1995

Shri ,Dhruve‘;xd.ra Kumar ceve "~ 2pplicant

- Versus =

The Union of India & Ors. .;.. " Respondents

si,No, Particulars of the documents Page Nos.

1. | Application | Ceee : 1to 589
2.  Verification cen 10

3. Annexure: A : e 11,12

4, Annexure: B . cee - | 13

‘s.qfﬂ : Aﬁnexuie:C  eee 14 to 16

nexure:D < oo 17 -
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RN «walg g
WQ v\)\mwﬁ&mh
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BEFORE THE CENTRAL ADMINI STRATLVE TRIBUNAL: : GUWAHATI BENCH |

| o

ro : O.Ao NO. OF 1995

BETWEEN

Shrl Dhruvendra Kumar,
‘at present working as Research Assoclate
All India Co-Ordinated Research Project ‘on
Rodent Control, Divigion of Entomology,
ICAR Research Complex, Barapanl,
Meghalaya

AND

1. The Union of India

represented by the Secretary to he
. Government of India, , :
Mini stry of Agriculture, i
Krishi Bhavan, New Delhi, ’

2. The Director General,
Indian Council of Agricultural Research
Krishi Bhavan, New Delhi, .

3., The Director, .
Indian Council of Agricultural Research \
Research Complex for NEH Reglon, : .
Barapanl, Meghalaya. :

‘ese Regpondents

DETAILS OF AvPLI CATION

1. Particulars of the order against which
:the appllcatlon is made :

The aéplica’cion is not‘ direc;:ed against any
particular order but for a.éirection for appointuett

of the appilicant as Technical Officer, Entomoldgy(IL6)

in fhé'Indian Council of Agricultural Researchv(ICARj,
Bargpani, The applicant is élso directed against deemed
réjection of repteuentation of the applicant to the abowe

facts.

2, Jurisdiction of the Tribunal :
- The applicant declares that the subject matter
of the application is within the jurisdiction of this

Hon'ble Tribunal,

Contd..«+P/2.
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3, Limitation : -
The applicant further declarss that the application

is made within the limitati.n périod prescribed under

Section21% of the Administrative Tribunals Act, 1985.

4, Facts‘of the Case :

4 . . ’

4.1 That the applicant is a citizen of Ind a and as
such he is entitled to all the rights, privileges and'
'puro'tectidns guarsnteed by the Constitution of Ind a and

the laws framed theréunder.

4.2 . That the applicant is an M.Sc.(Zoology) with
specialisation mrfl in Entomology and has also done ' research

work leading to his Ph.D, He entered into the services Of

"ICAR as Research Associate, All India Co-Ordinated

Research Project on Récient ’Control Division of &1tomoloqy
in the ICAR in May 1985 deéuant to his selecti.n for the
post.‘ Eversince his entry into the ,services of ICAR
be has been rendéring his sincere and devoted service

to the satisfaction of all concerned.

4.3 . Th t the respondent No, 3 i.e. the Birector, ICAR

Research Complex for NEH Region, Barapani had issued

 an advertisement No, RC(R) 14/93 dated 20.8,92 by which

applications for certain technical posts as indicated
therein were invited, The applic:abt, persuant to the said
advertisement applied for the post of T'ecm:i.-cal"Offi ce:,.
Entomology (T-6). Be it stated hexe that the said
advertisement was published in the leading newspapexrs
inciuding the Employment News.

‘A copy of the advertisement is anﬁexed

herewith as N\TNE}GJRE A

\

Contd,...P/3.



'appeared before the Interview Board,

- 8 =

4.4 . - 'That the candldature of the applicant having been
accépted, he alongwith many others were invited for

an interview to adjudge the suitabiiity. The applicant

- appeared befor the Inteiview Bo-x d duly constituted

for the purpose off 19.3.94 and did very well. As stated

above many candidates had applied for the posts and

1

4

4,5 ‘That persuant to kke such application and intervirew

~ the applicant has been selected for the poSt of Tebhnical

Officer (TLS) (Entomology) and his position in. the merit
list appeared at serial Nq. 1. The merit 1list S0
piepared.by'the Selecticn Committee was forwarded to

the Head Office in Delhi i.e. iCARszishi Bhévén, New
Delhi. The Head Office on approval of the same sent back
the proceedings of the Sélecticn Committee to the
Respondent No, 3 vide their letter No,F, No. 11979/94.
Est,IV dated 4f8.94. In the letter, it wis indicéted
that the respondent No, 3 being:the appointing authority

is competent to deal such cases.

A'Copy of the said letter dated 4.8.94 is annexed

herewith as ANNEXURE: B and a copy of the Select

List is annexed as ANNEXURE: C,

4,6 .. That'pursﬁant to such selection and approval, it '
has been fhe legitimate expectation of the applicant

that he Will be appointed to the pust of Tech&ni&al'_
Officer (T—Q)(Entomolbgy). By now, almost a year has
elapsed since the prepation of the merit list, To the best

of the knowledge Of the applicant, the final merit list

‘Contd,..P/4.
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2.9 ' That the applicant' states that the E_?espondents'
cannot sit oV'ei: the matter to the ’détriment of the ’

interest of the applicant and that oo w:.’chout asslgnmg

any reason. Adeouate number of vacancies are available

for absorption of the applicamt in the aforesald post,

In any case the respondents after faaking out a promise

by way of 1ssuance of advertlsement calling upon the

fappucations, holding- selectlm for ’che post and approval

of the select list cannot hold back and/or back out from.

their own promise by way of not issuing any appointmea t

letter to the applicah,t enabling him to join-_the said

post for whi ch hé has been -duly selected. It will be
pertinent to mention hers that the respondents have
alreé'dy appointed ' selected c?ndidatesin other disciplines

persuant to the aforesaid advertisement and selection.

Such appointment letters were issued in the month of

November 1994 and Yanuary 1995. There is no earthly reason.

- as to why the applicant should also not be appoz.nted to

the selected post. The respondents cannot both approbate

and reprobate.

4.10,  That the gplicant states that apart from the
aforesaid r‘epreSen'tatioms,‘ he has made several persénal
repv,ireSentation's béfor:e “the ‘res'pondents' and. all along has
been assured that igsuance of the sppointment letter is in

process, but as pointed out above, that process is yet

to be materiali sed. The applicants states that the

respon&ents are duty bound to act fairly and cannot act

arbitrarily. The applicat has been meted out witn hostile

Contd...P/6,
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d:.scrimz.njtlon in v:.olation of articles 14 and 16 of the

Constitutlon of India, Needless to- say that Govewmnmental

_:Agenc1es are always believed to haVe acted fairly and

such a duty is cast upon the respondents more partlcularly

" the Resoondent No. 3. A duty is enjoined upOn him to

exhibit the spirit of a model employer.

4,11  That the applicant states that it is his reasonable
apprehension that some pressuze group and vested interest
are acting behind the screen with a view to get the select
list expired and thus the Hon'ble Tribunal may take such |
recourse as may be deemed fit and prOper so as to 1ift the
vell to find out the real position behind the inaction

on thé‘part of»the respondents in wot app01nt1ng the '_ ‘

A

applicafion o the'selected'post.

e o 3

5, Grounds for rellef wi th legal prOViSlOns :

5.1 For that there is n_o earthly reason as to why the .
applicant should not be appéinted a to the selected pust

even after his due selectiun, S

502 For that the respondents cannot go back from their
own promises based on whi ch the appli cant applied for the
post, appeared before the se;ectioh‘committee-and oot

selected.

-

For that the selected_candidafes in other discipline
having been ‘appoihted and there being no impediment against

the applicant, there has been violation of Articles 14 and

_ 16 of the Constitutidénof India,

Contd.. oP/7o
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5.4 . TFor ‘that the respondemts'cannot §ust sit over the

matter soO as to _get the select 1i st expired and thereby

cause irreparable lOSS and injury to the applicant.

L

5,5 - For that the respondents are requf‘. red to exhibit
the true spi'ri/t of a model énployer and they cannot act

just arbitrarily and unreasonably,

5.6  For that there being violation of the prindiples

. of promissobry estoppel -and'legitimate expectation, same

is required to be xmgmkxmd remedied by way of an-gppropriate

direction,

5.7 . For that thé number of'pOsts having been assessed
before issﬁance' of the advertisem‘ent and further vacancles
having been arisen, there is no teason. as to why the

applicant should not be accammédatéd in one of the vacant

N

posts.

5.8 For that therebeing no response from the Respondents

tqwards-the representations submitted by the applicant.

it is clearly estabiished fhat some extraneous consideration
are the foundatlons of the inactian of the respondents.

The respondents cannot be allowed to act arbitrarily and
unreasonably, There ;ctlon must be faa.r, reason able and

~

juSto

‘5,9  TFor that in any view of the matter, the impugned

action/inac'tion, on the part of the respondents are not

sustainable.

Contd...P/8,
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6. Details of ranedies' exhausted :

The aDle.cant declares that he has no other
alternat:LVe remedy axcept by way of fil:Lng this appllcatlon.

He has exhausted departmental remedy by fn.lmg‘rep x:esentatlon

7. Matters not previeusly filed o;_genc’hng

before ar any other Court :

*

| The éppiicmt further declares that he has not &
fii‘e‘d} any application, writ petition or suit before any
other authority or any other Cburt:.bf law'aﬁd/or any other
Bench of the Hon'ble Tribunal no'}r any such application,
writ petition or suit is pending before any Iof thenm,

8, Reliefs sought for :

s ey

4

Undér the facts an.d circmm:;éanées :sta-’ced above,
the appiicant prays that the insfant application, be
admitied, records bé called for and upon hearing the
parties on the cause O causes that may be slhowr.x and on
pegusal of the records, be pleased to grant the folloxéin‘g.

reliefs :

(1) To direct the respondents to appoint the -applicant

_to the post of Tecmical Officer (I-6) (Entomology)
in the Indian Oouncil of Agricultural Research,
Barapani with retrosp‘ective effect with all

consequential benefits.

(1i) Cost of the application

Con tda * op/g.y



(1ii) 2ny qther‘relief or reiiefs to which the appiicant
is entiiled as may be deemed fit and proper by
the Hon'ble Tribunal, ‘-

9, Interim order prayed for :

Pending di sposal of the appliqétion, an interim
order may be passed directing the respondents not to
eXpire'ﬁhe'select 1i st in quesiion and/or to extend the
aateof expiry of fhe’said select list, The interim order
prayed for is just and proper ihasmuch as if the select
lisf is éllowed to exﬁire, the instant application wii;
become infractﬁous aﬁd.thg apbliCant will suffer
irreparable loss and injury and his service carrer will

' be in jeopardy.

10....'..

" The application is fiked through Advocate,

11, Particulars of the I,P.0. :

(i) I.P,O, No. : 8~0% 884060

|61q
(iii)- Payable at : Guwahati.

(ii) Date

12. List of enclosures {

As stated in the Index,

Ve rifi CatiOn. es e



VERIFICATION

"I, Shri Dhruvendra Kumar, son of sShri K.P.Singh,
Aged about 42 years, at present working as Research
Associate, Al.L Ind:La Co~Ordins ted Research PrOJect on
Rodent Control Division of Ehtomoloqy, ICAR Research
Complex, Barapani, do hereby veri fy and state that the
statements made in parag.aphs 1 to ¢ and 6 to 12 are true
to my knowledge : those made in paragraph 5 are true <0
my legal advice and I have not supp ressed any material 4

fact.

Md I sign this verification on this the 9

day of Zpril 1995 at Guwahati, | S

N

S QirROVENDR A kiAMIAR)



+»
/ "

e

—

/e R) /91

—y y
TNITAN COUNCIL OF AGKF CULTURAL RESEARCH K\
; LCAR Reseavrch Complex for N.E. H, _Reglon v
PP I I I BE K S R ) M

-

+ Dtd. 20.8.93

A =L T 291G )

(s,
En o wv— L=y ]2‘1(?‘2
The Director, ICAR Research Complex for N.E.H. Region,

‘Barapani invites applications from Indian Nationals for following

"Technical posts:~

1o
2.
1)
I1)

b,

1)

II)

5.
I)

1)

F. + Manager T-6 (P_oultry/Agrénomy) - 2 posts (1 for SC)
aj lace of posting - Poultry (Lenbucherra - ’I‘ripura) and for
" gronomy - Basar (Arunachal P radesh),

T¢ mical OFfficar T-6. (Entomology) - 2 posts (Unreserved)
a) ‘lace of posting - ICAR Barapani.

Ex: nsion Officer T-6 (Extension) -~ 1 (one for ST)
a) ~lace of posting - ICAR Barapani.
Eg- ntial Qualification: 1) DBachelor's Dogree in rolgvant

fi'd, (ii) Five Years' exporience of Extenslon/Tralning and
du: clopment in the 1'elevant field.

_p_gmirable Quali fication: i) Master's degree in the concernod
subject, (1?) Knowledge of local language. (iii) Resoarch
exherience in rodent for the post’ Technical Offlcer (Entomology) .

Training Associate (T-6)- = 14 ( fourteen) posts (Resesvod for
SC - 7(saven) and for ST - 2 (two)

a) Place of posting - Home_Science (XVK-Tripura/KVK.-Tura/
KVK-Na, 1lan¢/KVK-Sikikim) A mal Science (¥ B-Tripura/ . L~
'KVK-Turg/KVK-Sikkim/KVK-Arunachal Pradesh).Agrosomy(XVK~Tiipure
Crop PY¥oducgtion (KVX~Tura/TTG-Nagaland) Agril,Communication
- (TTC~Nagaland) Hoxrticulture (TTC-Nagaland/KVK-Arunachal Prodes!

‘Egsential Quali fi cation: i) Bachelor's degrse in the relevant

field,. (i1) Five Years' oxperience of extension/tralning and
¢ -~elopment in the relevant field,

pog -;iraﬁle Quali fi cation: i) Master's degree in the concerned
P njeot, (ii) Knowledge of local languago.

[¢:]

1. -hnd cal Assl stant (T-4)-Fishery - one post (Reserved for SC)
a, ?lace of posting - ICAR Barapand,

T, -ential qQuald fication: 1) Bachelor's degree in Fishery Scloence

i'' Three years' oxpoerience in Extension/Training/Development
R. wvarch in the fioeld.

D drabla Sualifications -~ x. Sc. in Zoology with E?.éllory as
s scial subject/Fishery Science.

Attested.

VRN

Advocute,

° 2/~
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Arti st (T-[#) - 1_(one) post (Un~reserved)
a) 'Place of postixﬂg ~ ICAR Barapani (Extonsion)

©) Essential Quali fication ¢ 1) Bachelor's degrce in Fime
Arts. (il) Three yoars experienco in Art worksg rolating
to Agril, Extonsion,

"L’aining Assistant (T-4) - 6 ( s x) posts (Reserved for SC - 2
_two) and for ST - 2 ( two) : :

'} Place of posting — Ajronom -(mvu-?agaland)._/
Home Science - (KVK-Arun chal Pradesh/KVK-Tripdra
Agril, Engineering-(KVK- i Icking) A X Aids (Exth,)-KVK ~Tura,
Horticulture K.V.K...Tura ,/ '
Esgential gualification : i) Bachelor's degree in the
relevant field,

II) Dogi rable Quald fication : 1) Master degree in the
relevant £ield, (id Knowledge of loeal languago,

!

The Scale of pay for all T4 posts.is fs. 2200~-75-2800-~EB- 1004000 /-
P.M. and for all T4 pogts 45 f, 161«-0—60—~2600—EB~75—2900/- P,

GENERAL INFORMATION

le

3.

Age limit for the T-( grade posts bearing scale of pay

of s, 2200-1#000/-— is 35 years. For T4 grade posts boaring
scale of pay of ps, 1640-2900/— is 30 years as on 1. 1.93,

-Age relaxation 5 Years shall be allowed to Scheduled Castq
and Scheduled Tribe candidates and other exop ted categoriesg
like Ex-~serviceman etc. == per rule framed and instruotions .
issued.from time to time vy the Indian Council of Agricult-
ural Rescarch/Govt., of India, There will be no age limit

for the anployeag of ICuR, _

Candidates‘applying for the posts carrying scale of pay
°f Ise 2200-4G00/~ and ps. 140-2900 /- will have to pay an.
app Aication feg of Bse 20/~ (Twent}') only in tie form of
Crossed Indian Postal Order drawn in the vname of Director
LC4AR Research Complex for N.E,. A, Region, Barapani pay-
able at‘GPO,ASh;Lllong. Candidatesg belonging to SC/ ST
community are fully exemp ted from paying application fea,

The posts are temporary, but Likely to centinue for
indefinite period, Intending coudidates should subuwit
their.app.lications giving,ad\rertiscment no,, name of
post (disciplinewise), item No. ete., ag per the appli-
cation fommat ¢lvon buloy. ;-

contd, (.. 3

Attested.

M, k]

Advogate.



: \B

P e b e S TR g - e $0. Mg BB miie s tsr o e o .
’ a

4 . g/\//\//_:'x UREN 6 v

GJQ// © ING. .1 COUMZIL OF AGRITULTIPAL RESZITH
oL KRISKI BEAWSAN ¢ RZW DRILXE
Lo - 47 )
Faooar (7)/94 Estt.IV Daned 1 Auzgust, 94,
Lie * T
The Director, - .
AT comolex for NEH Regiin
- -4
rrolT RO,
o J22120 “erhalvz) .
- . Fon.iording ci Jroc~e“i“g of Zm.sotlon Coamlt2e .
fmp cpe Tosn 2T Training Asspceiace T-£.

@ Froe escer HOJRCIR)14/33

caforerce o yeu:s

o Ehao oznhove reniont i sublect. Toomose sty

of +la Instituce kewng eprcinsing Authority

- ¢ mormenént Lo dea. such ceses,. Tra criginagl

S:itmesizn Commiztze for the rosn of Toiining
/ nethged, oo L .

3 . ‘ - *

:

L N e
LCUrE

* - "’J/:(f‘ ?"' //.

. . .
" . .'q—f,-ry-——/- T sy
\,n [ I PP u.Jh.l..,«.n *

;
. - ——— qun.‘_g_\ . -
. T Lol n_‘;,:..)
‘
<
e
® I
1 < %
‘/ . "' v
e AEELY WM ' .
N = TR 4 e .
N ' l ot
o ¥ -
.
4 ‘ .
. R
1
. i “»_.4‘ . f:}% e — - -
T Rald , L - -
| . . N ] A
i C ‘-

~ s A ﬁ
ORI e

1 U

:l t, ocate.

e



e

/‘&/ - . -

. -
.

: vrvervas- ¢ %

————— e e

- - STATME!T 57T ¥ING LITAXL PARTICW.ARS OF THE CANIIDATES FOR THE POST OF (T-6) .
!?:.. Name of the Name of the can- Date of Quaiifications Experience if ,L, ' .. Remarks
pogt didates birth }. -
. h i RN
1 2 3 5 6 .
1e Farm Manager{T-6) A,Main List 3 : .. )
_— o . . Poultry : . _ _ F
" . : e DU, A=t Lhaltmpborey  2ILTIEIND . Ve Se e} As8. thbé an Teb. 3a3tt. Suzgess i= 2-_ %.
M, V. Sc. iew} o in, Husbanry, Udaipur, Tripura(s)
- Pa.I(IPH) from 20,6.86 te till date.

2. Tech, Officex{T~56)zA,Main ﬁ
B!touolo‘y

\/ 1e Sk, Dhruveaara Kumar = -~ 13.'3.3.52 -

\/2. Sk, Rzm Vilas Kushwaha 15 07,63

. .

ByVWniting Ligt

/ - - w o e we, .- a0 am LA
" :- Side MMAMNNDMI acanesa “vwa tweww
Je Farm Manager A. Main Ligt
(T=8) Agrcocsy .
te She R.C. Sachaa 01.03. 9
- 2. She Se Verma 28,12.9

.

B.Sey HySa  ~

Pu.D
B.So( AG-AH)

M,Se Ag.Ente,

2.8z Az
Pe

Into.

Cn
o ——

£
Ha

B. Sc{ Ag. Pons)
M.Sc Ag.Ex

B.Sc { Ag)

Vorking as Rue&r:h Associats iz AICFP
on Redent from 615 85 to till date.

Vorked as = R.:urch Asseciats from 30.6.88
to B,11.92. Vorked as a T-II=3 from 17.11.92
te 30.11.92 in ICAR, Voridng ac Reszarzh
Asstt, from 1, 12"93 to till dats.

. g )
Ysrbine sz Rezesvch Associate in projaeat Qn-!e"ft i
Rodont Control sipce 1988 to till date. atd - B

% ) -
Vorking as Trg. Apstt. (T-4) Agre -
from 1191 to ﬂ.*l dates

Vorking as Trg. Agstt. (T-4) Ag./Exto.
" from 22.7.87 to 11 date in T.T.C.
Nnra.land. .

L/zg__h

Note t Essential qualifications :

1i) Five yeoars'
in the relsvant fi.lde

Desirable qualifications : 1) Master's degres in the

1) Bachesloxr'’s Degree iz the relevnnt rI8d4

experiiace of oxtendon/tra;ning and developmoat

!

1

K}
relevant fiels,

41} Xnowledgs ef lscel lenguagee
-

.

1
I :
| ,
l

e,

|
|
|
|
|
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STATDMENT SHOWING DEFAILS PARTICULARS OF TiE CANIIDATES FOR THE POSTS OF (1-6)

1

Elj l Namo of tdhe

N N th - X
° post d"“:t‘;ﬁ o can Date of Qualifications Txperience if any Remarks
--——--——-———————--———-—-——————--——————_————————-———————-_-_—_—_——————— ————————-—-0
1 2 3 . hd 5 ’ (3 . 7 -
1o Trge Aseo{T=6) 4 maan i . .
Berti cul ture . . - -
1. Sh.H.Deven Singh 01.03. 57 M.5c (Bort) Vorked as Trg. Asstt.(T-4) from 1984

0 Te1+90. As T=5 1.1.90 te ti11 date
in KeVeXey Nagaland CentTee N

' B, Vadting list. - .
2, Sh.G.P.Xabud 01.02. 56 B.Sc { Bert) vVorking as Trg. Asstt. (T-4) Bert.
' . from 20.11.85 to t111 date in
) . ‘ X.V.E. Tripura, -
3. Sm. Ansmika Sharma H97.63 .. - B.SC Ag & M.Se Yerking as Trg. Asstt. (T-4) Bert
ph-b(hovf) feom 27+2.90 to till-datee — ..
2. Trgs- Assec (T-6) : -
Home Science A, Main Ligt - ) .
1e Sue Vo Keany Malee 33,0161 : B.SC (H. Sd) . Yerking as Trg. Asstt (T-4) fxom 31.7.87
: to till date in X.V.X. Nogaland, °
2, Sm. K. Angela Selo 01.05.57 { B.Se (H.Se) © vorking as Tre. Asstt.(T-4) from 19.2.86
S - te till date in K.V.X. Nagaland,
: T .
3. Sm. Bharati Saloi  03.0%.5€ ! B.Se (H.Sc) Yericing as instiucter in Balasebika -
: Trg. Ianstt. Jaypur from 1,12.88
‘ to t1ll date.
. . B s - .
< 4, Su. Smasuati Pmz 01.-02.5¢ n.se (B.Se) vorkiug as Lecturer in D.K. Gixls® Cellage

; Mizen, Kemrup from Sept'83 te till dave. R

3. Tre. Assed T-6)
An, Sclence —-"—u‘ “, o Ll .
vVorikdng as Trg. Asatt. (T-4) An, Sc

.
te She We Rajen Singh 01.01.62 BeVeSc & AcHe
from 1.6.87 to 11 date im K.V.K.
. Nagal ande. -
he Trg. Assoc{ T-6) AMadn Ld . . ¥
Agre/Crop. Agiaio Lo : . .
Preductien, 1. Sk AKe K 01.02. <T :~ B. S0 (Ag) - voridng ss Trg. Asstt. (T-8)Agre/
! Extn. fxom 27.7.87 to till date
. 4n T.T.Co Nagaland.
' .
. o~ 2. S L.N. Singh 0k, 04. 9 B.Sd Ag) vorking as Trg. Asstt. (T-8)igre/ :
- ' Iatn. from RIx 9.10.87 to ©1l1 :
. , .I' date in K.V.X, Sikidm,
S 3. She T.K. Sinha 20.11. S5 ' :-:C(:So)z” vorking as Tre. Asott. (T-B) Agre.
' -Se A& from 1984 te w1l dste in EVE Sikdom,
) |
&, Sk, '$, S Rana 25.10. 51 i..jo_ (Ag.) M-A. verking as Trg. Asstt. (7-4) Plant
Re Pathe, from 1.7.89 te till date in

TICAR Hgre, Barapani.

]

! .
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B, v og L . -
le Sk, Guruprasad Kar 18.07.60 " B.Sc{Ag) Vorting as T4 (Bort) from 29.7.87
to till date in EVK Tripura,
2, Sh. R.P. Shankbwar J1. 10,52 B.Sc( Ag) Voridng as Tech, Officer (T-5)
: fyom 1990 at CIINP, Lucknew,
" Je Sk, J.L. Singh 30.01.9 u.Sc(A() WYorxing as T-34 (Agro) from 29,11,8%
} " to t.11 date in XVK Tura,’
b, sm. Jetastn Prarad *S5.0E.L2 B.Sc (4g) Huvzig & yvears arysarience az poer

his utatenent ghown in the application.

Yoto + EZssential qualifications § 1) Bachelor's Degree in the relavant finld.

o . 1) Plve vaove! o add pnme of axtiardon/training and
Aemwalacemand 2w tthe walewant ' ald.
2dev=taogrmznt 2n the =o)e-

. Dexdiruble quaj_l(‘ic_ationa f 1) Master's dexrae in the relevan: field,

1i) Enovledge of local language.

Attested.

W U4

Advocate,



£ e e kR e L T

e

‘&"&?@%?fg

o | :
-1 [ANNEXURE- Do

Bérapani
Dated 9th March 1995

To

The Director

Research Complex for NEM Region
Barapani. .

(Through Proper Channel)

Sub.: ?election/appointment for the

post of Technical Officer
T-6) Entomology - Regarding. ,

Ref.: 1) Advt. No. RC(R) 14/93 dated Barapani 20.8.93

11) Interview letter No. RC(R) 14/93/421
Dated Barapani 21st February 1994,

Respected 31;.

With reference to the subJect cited above, I would like
1o request you that I have appeared in the interview for the
gost of Teachnical Officer (T-6), Entomology on 19.3.94, held at
CAR Research Complex, Hq., Barapani. My interview was very
satisfactory and now I have come to know through some reliable
sSources that I have been selected for the abo

ve said post. I
8lso understand that the appointment letters have already been

ppeared in the interview
for various disciplines against the same adveriisement,

Therefore, I Fequest you that i1f my selection is also made
against the above said post, formal @ pointment order may kindly
be issued to me at the earliest possible so I coul

d work more
smoothly against the regular post as my carrier is at stake now.

Thanking you,
. Yours faithfully,
,\/ I . \1.;/ '\\3
- 3 f e
/‘?)/’j/q \C‘S’ S D%/
L ( D. Kumaf )
¢ Research Associate
AICRP on Rodent Control
L.5oosi da Division of Entomology.
MAACW‘”Y
Llzecato
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#entral Qovt. Stendlug Counec.

IN THE MATTER OF

.

OOAQ N0u80 Of 1995
- Shri D. Kumar

- Versus -

Ftadd b~

Uniion of India & Others,

Sdntva]l Administrative Tribunaj,
@ighat! Bench, Gaahath

- AND =
IN THE MATTER OF :

Written Statements submitted by

the Respondent No.1, 2 and 3.

WRITTEN STATEMENT

The humblé respondents submittsg thew ta

written statement as follows., Before
submitting parawise reply of the appli-
cation the responden@s beg to state that
there is no cause of action of the appli-
cant for filing this applicétion before
the Hon'ble Tribunal as the result of
1ﬁ>&p<§() - ‘ the 1nterV1ew held by the respondents

| has not yet been announced and as such,

the application is liable to be dismissed;

1. That, with regard to the statement made in paragraph 1

of the application, the respondents beg.to state that the 
claim made by the applicant in'regard to his application to
the post of T=6, Tech. Officer (Entomology) at ICAR Résearch
Complex for NEH Region, Barapani is still under process which

has been already taken up with the Counc11 HQ, New Delhi

Contdoo ved2
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seeking certain clarification vide this office letter No. RC
(R) 14/94, dated 5-4-95 (Annexure-I) and the decision of the

Council HQ in this regard is still awaited.

s

2. That, with regard to the statement made in paragraph

2 and 3'of the application, the respondents have no comment,

\

3.  That, with regard to the statements made in paragraph
441 (27X )of the application, the respondents have no

comment. The same being matter of records.

4, | That, with regard to the statement made in paragraph
4,2 of“thevapplication,Aﬁhe respondents beg to state thaf
the appliéant is true to the extent that he is a Researcﬁ
Associate under the Rodent’Cohtrol‘Project. As per the terms
and conditions offered to him as a Research Assoéiaté, i§ is
.clearly menfioﬁed (Cléﬁse No.8) that"the fellowship shéuld
vnoﬁ be considered‘és'a regular emplbyment‘in ICAR and this

- will ﬁot confer any right or claim whatsoever for regular
appointment or otherwise.in ICARM (Anne#ure-l@). Hence; he
has never been‘cbnsideréd as é regular employee in ICAR to
'claim.ah?_sérvige benefit, age relaxafion-to enter into é'

- regulai'appointment in any service. As per his age certifi-

'cate, heiwas found over aged as prescribed in the Advertise-

Y

‘ment No. RC(R) 14/93 dated 20-8-93.

v5,. . That, with regard to the statement made in paragraph |
4.3 of the application, the respondents'beg'to state the
same is trﬁe ta the extent that the post of Tech. Offiger,
T-6 (Entomology) was advertiged in the leading news papers

including the Employment News vide Advt. No. RC (R) 14/93

- dated 20-8~93 (Annexure-II). , '
. : contdees.a3
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6. That, with regard to the statement made in paragraph

- 4.4 of the application, the respondénts beg to state that’

. the same is true to the extent that the gpplicant was called

for the interview'ehd appeared before.the Interview Boaxrd

on 19-3-94.

T That, with fegard to the statement made in paragraph

"4.5.of the application, the réspondents beg to state that

the proceedings of a Selection Committee/Interview Board is

’

strictly a confidential document and it is to our utter

‘surprise as to how the applicaht could cléim that he was

selected for the post ef>Tech. Officer, T-6 ( Entomology)

N k4

and his position in the merit‘list at Sl.No.1, since he

~ could not substantiate his claim with supporting documents.,

As per the procedure followed in this Institute since 1ncep—
tlon, necessary apprOVal is used to be obtalned from the

hlgher authorlty of the Counc11 HQ for appointment to the

post of T-6 and accordlngly the same procedure has been

followed in this present instant case. In this particular

ipstant qase,'the.Council HQ has not conVeyed its approval

in clear terms as done in earller cases, but informed the

Respondent No.3 that the Dlrector of the Instltute belng

the appoint;ng authorlty'for T-6 grade is competent to deal

~ such cases vide kEfx their letter No. F. No.11(7)/94 Estt.IV
-dated 4—8494_(Annexuré-III); Therefore,'the Respondent No,.3

'being the competent‘authority in this issue, had to examine

\

vthe‘enti;e pros and cons of the Selection Committee proceedings
in course of.which certain anomalies were noticed ae alreédy
‘mentioned at para 1 above.. Therefore, the statement made

by the applicant is not \correct.

»

contd..;4
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Be ' That, with regard to the statement made in paragraph
4,6 of the application, the respondents beg to state that
the same isvnot correct, in the sense that a candidate after

appearzng in any 1nterV1ew may expect hls selectlon, but he

cah not cla1m as a matter of 1eg1t1mate cla1m for h1s appoint-

ment as stated byfthe applicant. As regards the'valldlty of
the period of 1 (one) year, since the matter is-still under

process thereby it is obvious that the period will bé:extended

for another six months if admissible under rules in force.

9. Ihat; with régard to thebétatemeht made in paragfaph
4,7 of the'application, the respondents beg to staté tﬁét
the same is not true to the extent that it is not obligatory
on the'pa:t of the éﬁpointing authoriiy to- appoint any

incumbent simplf for appearing in anyvinterview and thereby

the claim of the appllcant for hls app01ntment does not appear-

to be oenulne w1thout con31der1na the pros -and cons of the

issue in relevance to the rules in force. Since'the matter '

‘ig still under process, the question ;égaiding.thé_validity

of the period of appointment will be examined in due course

‘as per rules in force.

10. That, witﬁ regard to the étatement made in paragraphy
4,8 of thé application, the respondéni beg to state that the
same is not correct. The respondentf is not sleepiﬁg over
thé matter as claimegd by tﬁe‘épplicant which is already
explained ;n the preceding paragraph and the applicant can
not claim-his'appointmenf as a mattér of right until the
mattei is decided“by'the competent authority as per rﬁles

in force. -

contd. . o I ..5
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11 That, with.régard to the stafement made in parggraph

4.9 of the application, the respondents beg to state that

the same is not correct. The applicant's claim that the
respondent is sitting over the matter without assigning any
reason has no authenticity and thereby his claim is totally

not acceptable to the reépondents. As regards the appointment

_of a few candidates, it is true to the extent that there were

different groups of candidates for different categories of
ﬁoéts on different agricultural subjects and different

Selection Boards constituted for the purpose, have conducted

the interview at different stages andlaé such, the candidates

who fulfilled all the terms and conditions as per the adver-
tisemént and qualified suitably in order to merit were only
considered as per availability of number of vacant posts andv,,

reservation quotas etc.

12, That, with regard to the statement made in paragraph

4.10 of the application, the reébondents beg,té state that

the same is not correct. It is not obligatory on the part

6f any appointing authority to answer on the\representations
of tﬁe candidatgs,‘since selectioh of 9andidates and appoint~-
ment theréof ié strictly a confidehtiallmaftervuhfil‘appoint—
ment oider is issued. It is a question of inierrogation-as.
to how énd from what sourc; he could know thét'helwas selected

as he could not éubstantiate his claim_With supporting_documents

about his selection. As the result of the interview for the

post has not been_decléped till today and as such, the

application of the applicant is liable to be dismissed.

Thereby, the applicant's claim deserves no admitténce at all

in the Court of Law., Therefore, there is no question of

Contd.. .. baé
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discrimination in violation of Article 14 and 16 of the

Cénstitution of India as claimed by the applicant.

13. Thét, with regard to the statement made in paragraph
4.11 of the appliéation, the'fespondents beg to state that
the:ciaim made by the applicant.that some vested inferested
groups are acting behiﬁd the screen is totally false,

‘baseless and imaginary one.

14, That, with regard to the sfatement madg in paragraph 5
of fhe application rega;d%ng grounds fof relief with legai
proviéion,'the respondeﬁts beg to state that none of the ’
grounds are.maintaihable’in law as well as in facts and as

such, the application is liable to be dismissed.,

"~ 15, That, w1th regard to the statement ‘made in paragraph 6

and 7 of the appllcatlon, the respondents have no comment,

16;' That, ﬁithvregard to the statément made in paragraph 8
of the gpplicétion regarding the relief sought for, the

o réspondents beg to state fhat the applicant is not entitled
to any one of the.reliefs & sought for in this application

and as such, the application is liable to be dismissed.

17, That, with regard to the statement made iﬁ paragraph 9
of the application’regarding interim order prayed for, the

" respondents beg to state that the appliéant is not'eﬁtitled
to any interim order from the Hon'ble Tribunal in view of.

the facts and circumstances narrated above.

18. That, the respondents beg to state that the application

has no merit and as such, fhe same is liable to be dismissed.

VERIFICATION......
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Subject ., Discrimination against' the appointment of
o QBG for the post of Dby ol

Reference s Your letter FsNo, 10(5)/95-Estt.IV, Dte23.3.95.
T &r, ' 4 . dauva woh tuf'%f'"! Ay

E - With refox;\nce to the letter on the subject cited .
| ' above 1 am to forward herewlth 3( three) phatostat-copies-of .
1 ~ the progeedings of the Selection Committee Meeting: for:favour P
' 0f your kind perusal, A copy of the Advertisement \against. the
. 'sald selection is also forwarded herewith, , '
' In this connection, I would like to statee as follows, .
le A8 per advertisement the post of Fam Manageyr T=6 (Poultry/Agro)
2 {two) poasts were shown out of which 1 (one) post was reserved
: for-8§Ce -But as per the proceéding of the Selection Commi t tee,
. both the candidites were selected belonging to the Other Back-
' ward Classes commimity, while the advertisement was made without
any provision for the Other Backward Classes, #ince the said
advertisenent was made before issuing the circulayr Yor‘resdrvagion
for Other Backward Classes by the Govt, of India,

|~ Re As per the advertisement, only one post of Training Assodate
N "T«6 (Agro) was shown and the said post has been filled up by

{ B ‘appointing the first candidate of the merit 1list, Thereby the

;} . appointment of the remaining cundidates could not be 4 saued
5. . ~since there was only one post as per the adverti senent,

»3e As per the advertisement, 2(two) post of Tech,Officer T-6(Ento)
were advertised showing both the post as Un-reserved.But so far
vas the case of Shri D,Kumar is concerned, he was found overaged
for which his case could not be considered for appointment,

. ) ' | Contd.l. o 02/-
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. INUIAN. COUNCIL OF AGRI CULTURAL RESEARCH . ~ . DR
TAAD Docrve (g1 aw Foa NORCH. Ragion - . ‘
UMROL ROAD: BARAPANI: MEGHALAYA. {‘/— S
i l . .cetoo.--.to J- ,M

8493

‘he Director, ICAR Research Complex for N.E.H., Region,
‘ Barap: invites applications from Indian Nationals for following
Techn: al postst~ .
1« Fovm Manager T-6 (Poultry/Agronomy) =~ 2 posts (1 for SC)

a) Place of posting - Poultry (Lembucherra - Tripura) and for
agronomy - Basar (Arunachal Pradesh),

2, Technical '0fficer T~6 (Entomology) -2 .posts (Unreserv ed)
a) Place of posting - 1CAR Barapani.

3.' Extension Officer T-6 (Extension) -~ 1 (one for ST)
_a) Place of posting « ICAR Barapani.

I) Ess ntial alification: 1) Bachelor's Degree in relevant
“field, (ii) Five lve Years' experience of Extension/Training and
dc'elopment in the :ele\rant field.

II) _l_)_ irable Qualification: i) Master's degree in ‘the concerned
ject, (11) Knowledge of local language. (111). Research

ex eriefice 1n rodent for the post Technical Officer (Entomology) .

by Tr ining Associate ('1‘-6) - a4 (fourteen) posts (Reserved for
Vs 7(seven) 2nd for ST -~ 2 ( two)

-

a) ‘lace of postlng - Home Science (KVK—Tzipura/IWK-’l\lra/
"JK~-Na,-aland/KVK-Sikkim) A ‘mal Science (KVK~Tripura/

v K-’I‘ura/KVK-Sikldm/KVK-Arunachal Pradesh) . Agronomy( KV K—Tripura) EE

LOg tion (XVK-Tura/TTC-Nagaland) Agril,Communication k .

"TTC-Nagaland Horti gulture (TTC-Nagaland/KVK-Arunachal 1 Pradesh) |

_sential alif‘icationL i) Bachelor's degree in the relevant
leld, (ii) Five o Years' oxperience of extension/training and
NelOpment in the relevant field,

II) Desirable Qualifiocations 1) Master's degree in the concerned
subj ect i1) Knowledge of local language.

5. Teohni cal Assi stant (T=4)-Fishery - one post (Reser\{ed for SC)
a) Place of posting - ICAR Barapani,

I)

a r—-»!r:-'»‘

i

"1) . Esgential aliﬁ.catio : 1) Bachelor's degree in Fishery Sci ence.
:l.:L Three years' experience in. Extension/Training/Deve10pment
Research in the field.

|
l

'De irabl ~ cation; - M, Sc. in Zoology with Fishery as
s~ed.al subJect F‘ishery Science.

a .—‘ | l- ' - l . 0;0‘00 2/"‘
g | MM LS 45~
~ | | wﬁg
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Artist (T-4) -~ 1 (one) post (Un-reserved)
1) Place of posting - ICAR Barap ani (Extension)

i) Esgential Qualification : i) Bachelor!s degree in Fime

Arts. (iil) Three years experience in Art works relating
to Agril, Extension,

7. “raining Assistant (T-4) - 6 (six) posts (Reserved for SC - 2
two) and for ST - 2 (two) .

'} Place of posting - Agronomy ~(KVK-Nagaland)
Home Scignce - (KVK~-Arunachal Pradesh/KVK-Tripura
Agril, Enginoering-(KVK~Sikkim) AV,Aids (Extn,)~KVK -Tura,
Horticulture (K.V,K,~Tura .

Eggential Qua iﬁgati'olg"z') i) Bachelor's degree in the
relevant field, -

II) Degirable fication s 1) Master degree in the
relevant field, (i1) Knowledge of local languago.

The Scale of pay for all T-6 posts is lse 2200~=75-2800~EB- 100-4000 [=.

peme and for all T-4 posts is ks, 1640-60-2600~EB~75-2900/~ p.m,
GENERAL INFORMATION

e Age limit for the T-6 grade posts bearing scale of pay
. of Rse 2200-4000/~ is 35 years. For T-4 grade posts bearing
~scale of pay of Rse 16'40.-7«;2900/- is 30 years as on 1,1,93,
-Age relaxation.5 years shall be allowed to Scheduled Caste
and Scheduled Tribe candidates and other exepted categories

like Ex-serviceman etc. &s per rule framnd and instructions .

~issucd.from “time .to time by the'Indian Council of Agriculte
. ural Research/Govt. of India. There will be no age.limit
for the employees of ICaR, :

‘2, . Candidates applying for the posts carrying scale of pay
- of s 2200-#000/~ and Rs. 16402900/~ will have to pay an.
~appiication fee of ks.20/- (Twenty) only in the fomm of.
‘Crossed Indian Postal Order drawn.in the name of Diwector
LCaR Research Complex for N.E.H. Region, Barapani pay-
able at ‘GPO, . Shillong, Candidates belonging to SC/ ST
comunity are fully exempted. from. paying application fee.

3. . .The'posts are temporary, but:likely to. contiaue for
o dindefinite period, Intending condidates should submit-
- their applications giving advertisement no,, name of
post’(disciplinewise), item No. etc., as per the appli-
- cation fommat given below s~ :

Cﬁl’ltd.-l-- 03
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8 APPLICATIGN FOMAT

a) Adv ertisement No.,
b) Post applied for (giving serial number)
¢) Name in full (BLGCK letters)
d) Father's/Husband's name
e) Full Address ‘

i) Address for correspondance

(#ith pin code in English)

ii) Pemanent address (With PIN)
f) Nat .nality
g) Mari tal status (Single or marri ed)

h) Whe aer belongs to SC/ST, Ex-servicoman/
phy: ically handicapped (Attested copies
of  ich certificates from the cempwetent
aut .rity should be enclosed with the
app cation)

i) Dat: of birth (in Christian Zra ss
rec. ded in the Matriculaticn/School
loav ng Certificate)

j) Age s on 1.1.1993

k) Educational qualifications(From
Matriculation/HSLC onwards in details
with attested copies of relavent
certificatcs) and marksheets)

1) Experience if any (With attested
copies of certificates)

m) employment Exchange Regi straticn No,
n) Postal order No. date and value
o) Listrof documents attached.

N.B. 1o The application should be neatly typed in English or Hindi
: language.

. I do hereby declare that all statemecnts made in the
application are true, complete aud correct to tne best of my
knowled~2 and belief., In the event of any information being
found { lse ur incorrect, my candidature/application may be
cancell d/teminated without any notice.

(Pull signature of the candidate)

Cont‘d. co v e ap/""
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all posts carry usual allowahces, pensionary and other
venefits as per Central Govt. Rules mutatis-mutandis followed
in ICAR From time to time, Theposts are notegovermment.

P ersons who arc already serving in Govt, and semi=Governmant
srganisation/public Sectcr Undertaking/Autonomus organisations
ctes should apply through their present employers,

Jandidates calledfcr intetrview for the posts bearing pay
scale of s, 16402900/~ and above, and unemployed scheduled
saste/Scheduled Tribe candidates for all the pcsts will be
vaid, travelling expense eéguivalent to Second-class reilway
fares

Original certificates and marksheets should not be submited
alongwith the a plication, but should be brought if and

when ca.led for interview, Attested copies of certificates
about age, educaticnal qualifications, experiences and cast
etc, should, however, be submitted alongwith the application.,

A passport size photograph duly attested by a Gagzetted Officer
should invariably be enclosed with the applicati on,

Separate application alongwith separate postal orders and
photograph should be sent if a candidate wants to a.ply for
more than cane category of post.

When ocalled for interviow, the candidates will have to
a)pear before & Selection Committee at a place and date(s)
to be notified in due coursc.

~yplications received late and in incomplete form will not

o considereds No correspendence will be entertained with

the candidates. Merc fulfilment of requiremcnts as daid down
in the advertisament will not rest any right in the candidatos
ior disqualify the candidate for the post applied for.

Prcference will be given to the candidates belongiﬁg to

I

“x=-gorvicanen and physically handicapped and those from North

-Erstern Hill Region,

g

The number of posts and places of posting are subject to
changes - o

The last-'datd § for receipt of the application is two woeks

(15 days) from the date of advertiscment.

The applications complete in all respect should reach the !
Administrative Officer, ICiR Research Complex for N.E,H,
Region, Umroi Rouad, Barapani =~ 793 103, Meghalaya within

the date specified as above,

/
ONLY INDIAN NATIONALS NEED 4PPLY. /IL
= N
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INDIAN COUNCIL OF AGRICULTURAL RESEARCH
. KRISHI BHAWAN : NEW DELHI

Iy - 1,

F.NO.,11(7)/94 Estt.IV Dated :‘' August, 94.
| ' . .

To,

The Director,

ICAR. Qes complex for NEH Reglon ’

Umroi Roid,

Barapani~793103 (Meghalya)

Sub:- Forwarding of Proceeding of Selection Committee

for the post of Training Associate T-6.

Sir,

' With reference to your @ffice letter No.RC(R)14/93
dated 31.5.94 on the above menioned subject. I ~m to STy
that Director of the Institute being‘ﬁppointing Authority
for T-6 grade js competent to deal such cases. The original
pxocebdlng of Selection “ommittee for the : oQL or Training
Associate 1c encloued.

Yours faithfuliy;

_ (JAGDI%DER)
1 UNDER SECRETARY(J)



A /J/EXMF«—[/‘_/:
A ey

- INDIAN COUNCIL OF AGRPCULTURAL RESEARCH. _ /%b .
) 4 ICAR RESEARCH COMPLEX FOR N.E,H., REGION 7 A
ij "CEDAR LODGE", JOWAI ROAD, SHILLONG - 3

. . ol

No.RC(R) 1/83 Dated Shillong, the @ff'May, 1985

The Director,-ICAR.Fesearch;Complex for N.E.H. Region,
Shillongvis_'leased to offer a Fellowship as Research Associate to
DI/Shri,?b??g?ﬁgta.KV@at;......................;5....under All India
Coordinated Resegrch Programme on Rodent Control Scheme at a monthly
fixed fellowship @ ks.600/- (Rupees six hundred) only for initial
two years and @ Rs,700/- (Rupees seven hundred) only for the third _
year based on the terms and conditions indicated in the Annexure-I
to this Memorahdum, with effect from the date of joining,

' Iﬁ this offer of Research Fellowship is acceptable to
Dr/Shri,.D FQ??O@?&.@UW??......‘.................as per terms &
conditions prescribed, he should furnish his joining report to the
Director through the Scientist Incharge, Division of Entomology,
ICAR Research Complex for N.E.H. Region, Shillong within 21 days
from the datem of issue of this offer, In the event of his failure
to join the fellowship within the Specified period, this offer will
Stand automatically cancelled. - '

s

S4/- M.N. Sharma’
sstt, Admn Officer (Admn)

Memo No.RC(R)1/83 Dated Shillong, the affth May, 1985

Copy to :- ™ o .

1. Dr./Sh 1.".’1‘.‘#".@‘.& KW‘\QFHQ/.Q.SJA WELB.W. s SR
T TR R A O e pask Shitsonon

Ne oo .-.ooa-o...--aoooooqdoooooooootu.o--

2. = Asstt, Director General (P), Indian Council of Agricultural
- Research, Krishi Bhavan, New Delhi - 110001 for favour of kind
information with reference to his letter No.7-3/81-PP dated
17th January, 1983, R

3. Dr,;S.K. Gangwar; Scientist In-charge (Entomology), ICAR Research
7 Complex for N.E.H, Region, Shillong for information.

4. Acc-ounts Officer, ICAR Research Complex for N.E.H. Region,
Shillong for information, _ '

-

o)

.
{.

SRR EY

¢e 0 -

5. ASstt Admn Officer(BC)/Asstt Admn Officer (DD Cell), ICAR Research

Complex for N.E.H. Region, Shillong.
5 . ‘Superintendent(Admn), ICAR Research Complex for N.E,H. Region,
© Shillong for information and opeming personal file of
Dr/Srhiﬁphu)lmndname.'..’....’...O“..O.........‘I.l......

7. Cash Branch (internal)
(/5?;967’1§§Z;stt. Admn Officer (Admn)

cilt
| IS
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TERMS & CONDITIONS OF FELLOWSHIP FOR RESEARCH ASSOCIATE

Terms and conditions goverming grant of fellowship will apply
as decided by the ICAR. ' ‘

The Research fellow is not allowed to accept or hold some other
fellowsh:-/studentship/appoir+ment during the tenure of

fellowship, In case the Research Fellow is already the recipient

of some other scholarship/fellowship of a subsequent date during
the period of his fellowship, he shall not accept or draw the same
and surrender to the authority awarded it, If the research fellow h
has already been awarded fellowship/scholarship/student-stip from
some other sources and have also drawn the same, he will b> .
required to refund the amount received during the currency of this
fellowship to the authority concerned, ‘ '

The fellowship holder is required to devote his whole time to

the ‘approved research programme and will not be allowed to accpt
or hold another appointment paid or othermise, If he is holdinj

a part-time/casual employment/engagement the fellowship will taike &
effect from the date from which he resigns that employment/
engagement or join this fellowship whichever is later,

The research fellow will have to work under the guidance and
Supervision of the Scientist In-charge of Entomology Division/
Principal Investigator, He will submit six monthly and annual
report of his progress to the Principal Investigator for review
of ‘his progress and in case, his progress is found unsatisfactory,
the fellowship will be liable to be terminated prematurely
without previous notice and assigning any reason thereof,

All insects collected and research done during the period of the

- fellowship will best with the ICAR and should be deposited to the

Principal Inveéstigator, Fellow will not be permitted to directly
involve in any exchange or sending any research material to any
individual or Institute or Agency for any purpose, All such
correspondence will be routed through the Principal Investigator
for whose decision will be binding upon the fellow,

The research fellow will have to furnish an undertaking to the
effect that he will not leave the fellowship at least for two
years, ‘ : '

The research fellow willlhave to furnish his original certificates
in respect of his age, qgualification, etc.,, at the time of his
joining, ' ‘

‘The fellowship should not be considered as a regular employment:

in ICAR and this will not confer any right/claim whatsoever for

regular appointment and/or otherwise in ICAR.

The fellowship is subject to observance of discipline and
maintenance of good conduct. Decision/order of the Director

on this count will be final and -binding upon the research fellcw,

if .
‘ conel WL?S’
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shri D. Kumar

- Versus -

<~

Union of India & Others.

. 'REJOINDER TO THE WRITTEN STATEMENT FILED BY THE RESPONDENTS

The. applicant begs to state as follows :

1.. That the  applicant has gone through the copy of thfZi
Written Statement filed by the ‘respondents and has |
understood the conﬁents thereof. Save and except the

_ statements which are specifically .admitted hereinbeTow;‘
_oﬁher.'statements are cétegoriqai1y denied. ?urther the .
stateménts' which\are not bofne\oh records are also denied.
In viéw of the statements made in the Written Statement, jtv
has become absolutely necessary to call for‘ the relevant
recosrds'of thé caée‘fon which there is already a prayer in

'the 0.A. In this connection, tﬁe applicant most respectfully
prays that the relevant case file Nd.RC(R)‘ 14/94' of the
Recruitment Cell may be called for, which wi1i throw 1light

on the issues invoived in the case.

2. That with regard to the sﬁatements made 1in paragraph 1
of the Written Statement, thefgpp1icant' does not admit
anything contrary ﬁo thé relevant records. It {s denied that
any clarification necessary in the matter inasmuch as vide
Annexure-II1, necessary approval was_a?ready.given to the
respondent No.3 and as such, there was né necessity to refer

the case once agaihi Even after such, the applicant has not

-~
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been appointed to the post to which he 1s ‘entitiled to, len
the other hand as pointed out in 0.A. 146/95 (8. Verma' &
Oré. Vs. UOI & Ors.) and 0.A. 137/96 (D.' Kumar Vs. vor &
Ors.), the respondents without exhausting the select list ef}'
the instant\case have gone*ahead for making aphointment to
identical post which are not permissibie under the relevant
rules. 1In this connection, reference may be made to O0.A.

owed 0 13Y{QY

146/95 and the applicant craves leave of the Hon ble

Tr1buna? to refer to and rely upon the same at the time of

~hearing of the instant O.A.

3. That w1th regard to the statements made 1n paragraphs
2 and 3 of the Wr1tten Statement._ wh1]e denying the
contentions made therein, the applicant ~reiterates and

reaffirms the statements made in the 0.A.

4.‘ That WTth regard to the statements made in paragraph 4
of . the Written Statement while deny1ng the content1ons
ra1sed -there1n, the app?1cant begs to ‘state that the
app11cant was appointed as a Research Associate under the
A1l India Co~ordinated Research Programme on Rodent Contro]

Scheme on 6.5.85. At thet time, it was a planned project.

,Subseqequently it was converted to 4 non-planned project in

been serving in the said project, his service being requiredh
there. For the last more than 10 years, the applicant has
been drawing his Pay from the same head from which the other

employees of the Institute are drawing their salaries. | The

‘ project was started in 1984 and he is stil1 cont1nu1ng and

after its conversion to a non~p1anned one, it will continue -
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permanent and indefihite?y; It will be pertinent to mention

here that for other adhoc project/planned projects, the

" fund are separate and are released by the Funding Agencies

from time to time. Adhoc projects are time bound and after

completion of projects, the Qemaining fund is sent back to

the concerned Funding Agency.

For all practical purposes, the applicant has been

working in the IéAR as a regular‘emp]oyee and before his

selection Dby the‘duiy constituted Selection Boérd "all the

datas relating to him were scrutinised and at no .point of.

time, the question of he being over aged was raised. Thus it

is the génuine agprehension of the épplicant that such a -

question Has been raised for the first time‘in the Written
Statement by the then Director Dr. S. Laskar to frustrate
the claim of the applicant. In this connection, the

Annexure-I Tette}‘dated 5.4.95 written by the said Director

to the Secretary, ICAR may be referred’to. The said letter

was written in reference to the Council Headquarter 1letter

dated 23.3.95. In the said letter dated 23.3.95, there is no

reference about the age of hte applicant but it was only in’

respect of alleged discrimination in appointment of OBC etc.

Thus the situation regarding the age of the applicant is

the creation of the then'Direbtor, ICAR.

A copy of the said letter -dated 23.3.95 is annexed as’

ANNEXURE-8.

[

In. the above context, the applicaht further begs . to

state that after the conversion of the aforesaid project to
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.a non-plan one making it a part and parcel - of the ICAR .
‘project, the applicant has become ah emb1oxée of the ICAR.
Be that as it may, it wii] be pertinent to mention here that’
hte app11cant ap?rt’from the Project works.waé allotted with
other wprks having responsibility. To menﬁion a few,. the
applicant was entrusted with the dﬁties 6f Assistant
Director (Official Language) for the period 6.6.92 to
11.5.94. He was nominated as a member of the Edit;rial Board
vide order datéd 26.4.93. He was nominated as a member of
the Committee Constituted for.sorutinising the qqotatibn

relating to printing of ICAR Annual Report/Bulletin vide

" order dated 9.6.93. He was made a.meéember of the Purchase

Committee of. the: ICAR:vide order dated 26.8.93. He was
nominated as.a member of the Selection Committee constituted
for conducting the inferview for hte post of Hindi Typist
vide order dated 6.9.93. He was nbminated as a member of the
Screening ‘Commiﬁtee constituted for scrutinising the
app]icétions for the post of Asstt. Director (Official

Language) vide order dated 23.11.93. o -

It will be pertinent to mention here that for
Agricultural Research Service conducted on Nationé? “level,
age limit is 30 yeérs and for any service candidate df ICAR
relaxation upto 35 years. The applicant wés allowed to
appear 1in the said examination held in December 1987
although at the time his age was more than. 30 years. Thus
age relaxation was gi?én_ to him by the Agricu1tura1
Scientist Recruitmeni Board. If such relaxation could be
granted, there is no reason as to why the app1ican£ ‘could

not be granted the 1e1akation in question. The applicant
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‘has been -payiné the Meghalayva Professional tax from his

salary as paid by all regular employees. Furthermore, the

applicant as a Research Association is getting HRA, Med}cal
Benefits , leave etc. as per ICAR rules considering his pay
as basic and salary. These things'cannot be consider in casé
of person who are not thé employee of ICAR. The type of
works entrusted to the applicant apart from his. normal
duties in'the préject indicated<above'are 6n1y illustrative
and not exhaustive. Apart from those works, the services of
the'applicaht have'béen utiiised by the ICAR as ite ‘regular

empioyee.

In the above backdrop. the applicant is entitled to age
relaxation ~and he was rightly selected by the -Selection
Board. In several such cases in the past, age relaxation was

granted by the ICAR. In this connection mention may be made

A

of Shri Ram Murthy and Shri Pokrin presently working. as

Technical Assistant and Cashier respective]y. In thé recent
past on being granted such age re1a;at§on to Smti. A.
quwami, applicant in O.A. 46/95 hag-been éppointed {n tﬁe
ICAR~ as é Junior Clerk although initially even after her

selection her case was rejected on the ground of being

over-aged. It is really unfortunate that the respondents

could raise such plea of age bar after utilising the

services of the app?iéaﬁt-for more than 10 years. Even if it
is held that the applicant is not a regular .gmployee{ the
appolicant will be entitled to . agé_ ré?axation being a
temporarytemp1oyee of the ICAR aﬁd the terms and conditions
referred to by the respondents in the W;itten Sﬁatement

(Annexure-1V) mentioning regular -employment = thereby
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indicating that in case of adhoc and temporary employees age
relaxation is permissible. .
5. Tbat with‘regard to the statements made in paragraphs
5 and 6 of the Written Statement. while denying - the

contentions made therein, the applicant reéiterates and

reaffirms the stafementS‘maqe in the 0.A.

6. Th;t with regard to the statements made in paragraph
7 f“of' tﬁe Written Statément,( whf1e<.-reiterating | and
reaffirming the statements made in paragraph 4.5 of the
O.A., the applicant begs to staté that the results are _not
displayed on Notice Board as per the practice of the ICAR.
_ Even “in the case of those T-6 candidates who have been
issued with .the offer of appointmént during November 1994,
January 1995 and April 1995; results were not made public.
In this connection, the ¢andidates who gaye‘been appointed
‘are mentioned below : |
November 1994 H.D. Singh - Horticu1ture _

V. Kenny - Home Science,

K. Asolo - Home Science,
Dr. W. R. Singh - Animal Science

January 1995 A.K. Khan - Agronomy

April 1995 Asit Chakraborty - Poultry

Out of ghe above candidates, Shri Asit Chakraborty was
appointed on 20.4.95 inspite of interim‘order dated 17.4.95
passed by this Hon’b1e.TribunaJ. %he afofesaid persons have
been - appointed against the same adyertisemént, seﬁection:-
proceeding whiéh was approved in the meeting dated 19.6.94.

In their case also, the results were not made public.” If

S
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they éan be appointed;'there is no earthly reason as to why
the app1icant'c001d'not be appointéd; The then Director of
ICAR (Respoﬁdent No.3) Dr. S. Laskar was she-only Incharge
and could not haQe done away with'é%e recruitment prooeduré
taking recourse to irrelevant consideration. fhe D.G., ICAR
hiv ' Feomn '

‘had even warned for resorting to apafﬁiga of officers. As .
regafds the Annexure-I dogument to the Wriftén »Statement
which is in reference to 1etterfdated 23.3.95, it is .sﬁgted
that the sé%d letter has mentioned certain extraneous and
1r?elevant ‘things Qﬁicﬁ are not at all yelevant in the
context of the Tefter under reference dated 23.3.95 issued

by the Council Headquartér,

Copis - of the said documents dated 3.1.95 and

. 23.3.95. are annexed herewith as ANNEXURE-A and B

respectiyé1y{

" “Thus the entire action on the part of the then Director

was founded on malafide and colourable exercise of power.

6. That with regard to the statements made in paragraphs
8,9 and 10 of the Written Statement, while denying the
contentions made thérein, the applicant refterateé and
reaffirms the statements made %n the O.A,‘ The respondents

cannot act in an arbitrary manner and with unreasonableness.

8. That with regard to the.statements made in paragnaph
11 of the Written Statement, it is denied that there are

different $e1ection Board. The respondents are-ca11ed upon
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to - substantiate their claim by ﬁréducing the relevant
records. If;-théicandidates hentioned by the respondents
could be appoihted, there is no earthly reasons as to why
the app?icant‘couié notibe appointed. There cannot be‘.any
pick and ‘éhooée~ basis in‘the matter -of appointment ;
moreover when there is subsequent sé]ectiqn for appointment

- to ana1ogous post clearly indicating that tﬁere are
vacancies to be fiT!ed up to which the.app11cant could very

"well be appointed from the earlier select list.

9.  That with regard to the statements made in paragraphs
i 12 to 17 of the Written Statement, ‘the applicant while
denying the . contentions made therein, reiterates and.

reaffirms the statements made hereinabove and in the 0.A.

9. That under the facts and circumstances stated above,

. the instant O.A. deserves to be allowed with cost.

VERI F,I CATION.

I, Shri gégaﬁumamanlﬁawmxyfhe applicant in 0.A. No.

f?eé/QS, do hereby 301€mn1y affirmf and verify that the

statements made above are true to my,know1edge and belief

and I have not suppressediény material facts.

And I sign this verification on this the 28th day of
November 1995, ' | .

' vDﬁkﬂﬁmdﬁL¥J<%MWL/
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THE DIRECTOR
AGRICOMPLEX
SHILLONG
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PHO.22(51)/94 Estt.IV

TELEGRAM

- - "

REFOLET & TELEX N0~22(Sl)/94~ESTT.IV DATED 2.12.94 AND

15.12.94 REGARDING CONCELLATION OF TRANSFER ORDER OF

DR. V.K. ‘SQCHAN.T*7 FROM SIKKIM CENTRE TO ARUNACHAL

- CENTRE . (.) ©OG, ICAR HAS DESIRED TO KNOW

AS TO WHY

TRANSFERS ARE BEING MADE BY THE‘,OFFICIATING. DIRECTOR

(m),vHE HAS ORDERED THAT ALL TRANSFER AT NEH SHILLONG

MAY BE STOPPED IMMEDIATELY (.) REPORT

IMMEDIATE (.)

SODHI SINGH

AGRISEC

o s

: 3rd Jan, 95.
3d/~
ICAR

NEW DELHI-1

. PWW[}FZ@‘
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KRISHI BHAWAN -

© COMPLIANCE

(SODHI SINGH)
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. : ANNEXURE -8
INDIAN COUNCIL OF AGRICULTURAL RESEARCH
KRISHI BHAVAN @ NEW DELHI
No. 10(5)/95 Estt.IV Dated the 23rd March 1995
To 3
The Director., °
ICAR Res. Complex for NEH Region,
o Barapani, Meghalava, '
ﬁubfé;fﬂfDiSCrimination against the appointment  of
T other Backward Classes & SC for the post of T
. & (2200~4000) in ICAR Research Complex for. NEH
p I - Regicn, Barapani, Meghalaya. .
PN sir, ' _ : |
L X 3 . i
I am directed to  forward  herewith the
representation of OBC and Scheduled Caste Forum on the
subject cited above, it is requested that your comments
~_:in this matter may be furnished to the Council’
. . ' . ' %
immediately.

?wdrsvfaithfﬁily,

- 8d/~

&‘ . { SODMI SINGH )
e U . T . Under Secsretary (8)




